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2. Vide an Order dated 22"4 December 2076 the Respondents were

directed to file their Reply on or before 31't |anuary, 2017. Flowever,

reply has not yet been filed. Flowever, the Petitioners on their part

have granted Inspection to the Respondents and fully co-operated.

3. If the Reply by the Respondents shall not be filed on or before

14.03.2017 the right to file Reply shall be forfeited. Copy of Reply is to

be served on the other side in advance.

4. The Petitioner is given a liberty to file Rejoinder, if drtf r by 31 .03.2077.

5. Let this Petitioner be now listed for final hearing on 11,.04.2017.

M.K. SHRAWAT.
24th February,z0L7. MEMBER (IUDICIAL)
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